FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ZAPAK MOBILE GAMES PRIVATE LIMITED
OPERATING IN THE BUSINESS OF DEVELOPING AND PUBLISHING MOBILE
AND ONLINE GAMES AT MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Sr. RELEVANT PARTICULARS
No.
1. |Name of the corporate debtor| ZAPAK MOBILE GAMES PRIVATE
along with PAN & CIN/ LLP No. | LIMITED
CIN: U74140MH2006PT(C162872
PAN: AADCPg399K
2. |Address of the registered office | Regd. Office: 502, Plot No. 91/94 Prabhat
Colony, Santacruz (East), Mumbai City,
Mumbai, Maharashtra, India, 400055

3. |URL of website Not available

4. |Details of place where majority| No fixed assets are available with the
of fixed assets are located Corporate Debtor.

5. |Installed capacity of main|The Corporate Debtor has no installed
products/ services capacity for its main products/services.

6. |Quantity and value of main| No sale of main products/services was made
products/ services sold in last| during the last financial year 2024-25.
financial year

7. |Number of employees/ workmen | No information available

8. |Further details including last| Details can be sought by sending email at
available financial statements| cirp.zapakmobilegames@gmail.com
(with schedules) of two years,
lists of creditors are available at
URL:

9. |Eligibility for resolution | Details can be sought by sending email at
applicants under section 25(2)(h) | cirp.zapakmobilegames@gmail.com
of the Code is available at URL:

10. |Last date for receipt of|26-09-2025
expression of interest

1. |Date of issue of provisional list of | 06-10-2025
prospective resolution
applicants

12. |Last date for submission of| 11-10-2025
objections to provisional list

13. |Date of issue of final list of| 21-10-2025
prospective resolution
applicants

14. |Date of issue of information| 26-10-2025
memorandum, evaluation matrix
and request for resolution plans




to prospective resolution
applicants

15. |Last date for submission of| 25-11-2025
resolution plans

16. |Process email id to submit| cirp.zapakmobilegames@gmail.com
Expression of Interest

17. |Details of the corporate debtor’s| Not Registered with MSME.
registration status as MSME.

Date: 11.09.2025 5
Place: Ahmedabad - ..

IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director — Mr. Mohit Bipinchandra Adatiya

Appointed as Resolution Professional

In the Matter of Zapak Mobile Games Private Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

AFA validity up to: 31.12.2025

Address- 10th Floor, 1003, Zion Z1, Ramdas Road, Near Avalon Hotel,
Thaltej, Ahmadabad— 380059, Gujarat

Email for Correspondence - cirp.zapakmobilegames@gmail.com
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THURSDAY, SEPTEMBER 11, 2025

NOTICE OF LO3S OF SHARES OF

Crompton Greaves Consumer Electricals Limited
05GBD, Godre] Business District, Pirojshanagar,
Vikhroli (West), Mumbai 400079

ID BHUVA MARG BRANCH WADALA,

da 30 FsicT
Bank of Baroda

vjiwada@bankofbaroda.com

Possession Notice (For Inmovable Property) (As per Security Interest Enforcement Rules, 2002)

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under the Securitization and Reconstruction of financial Assets And Enforcement to
security Interest Act, 2002 and in exercise of powers confirmed under section 13 (2) and Rule 9 of the Security Interest Enforcement Rules, 2002, issued Demand
Notice/s on the dates mentioned against each account calling upon the respective Borrowers/Mortgagors/Guarantors to repay the amount as mentioned against each

account within 60 days from the date of receipt of the said notice.

N.K.E.S School. I.D.Bhuva Marg Wadala(West),Mumbai-400031, Tel: 022-24180994 e-mail:

Notice is hereby given that the following share certificate
have been reported as lost/ misplaced and the Company
intends to issue duplicate certificate in lieu thereof, in
due course.

Any person who has a valid claim on the said shares
should lodge such claim with the Company at its
Registered Office within 15 days here of.

The Borrowers/Mortgagors/Guarantors having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has Name of  |Folio No. No. of Shares| Certificate| Distinctive
taken Symbolic Possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with Rule the holders (Rs. 2/- !:_l.u':, No. Nos.
9 of the Security Interest Enforcement) Rules, 2002, on the dates mentioned against each account. Nemaa Dkar | CBCO126107 | 5880 196101 E05440149
The Borrowers/Mortgagors/Guarantors in particular and the public in general is hereby cautioned not to deal with the property/ ies and any dealing with the property/ Imp:; Dinkar 5
ies will be subject to the charge of the Bank of Baroda for the amounts and interest thereon. Bhavarishankar 625446028
S. Name of The Description of the property Mortgaged Date of Date of Amount outstanding (Rs.) Tonpe (Deceased)
No. Borrower/ Demand Notice | affixture of & Ahilya Bnaskar
mortgagor/ guarantor possession lt':"l'r’i’far
(Owner of the notice Deceased]
property) . i .
1 | 1) Mrs. Ujwala Flat No. 306, admeasuring 270 sq. ft. Carpet area on 3rd floor, B-Wing,| 20.05.2025 05.09.2025 |Rs.57,78,112.89 (Rupees Fif- Place : Mumbai Date : 11th SEI}' 2025
Vilas Lokhande in the building known as Kachkarkhana Co-operative Society Ltd., on (Symbolic) |ty Seven Lakhs Seventy Eight Arvind Rathi - 0253 2319722
2) Mr. Vilas Ganpat |land bearing Survey No. 26 (Part), situated at Village-Matunga, Tal. Thousand One Hundred Twelve
Lokhande & Dist. Mumbai, within the Registration District and Sub-District at And Paisa Eighty Nine Only) as
Mumbai City and Mumbai, having the Boundaries of the property on 09.05.2025 (inclusive of in- an_crﬁfl a'ﬂﬁ GEII]E]I’EI BHHR
towards : East : By Kohinoor Mill, Towards West : By Shanti Height, terest up to 28-02-2025) plus RO ST T 7R i o Lot e
Towards North : By Chanchal Smruti Building, Towards South : By unapplied interest and other ARM Branch Mumbai, 4% Floor. Canara Bank Building, Adi Marzban Streat, Mumiba — 400 DA
Kohinoor mill in the name of Borrower Mrs. Ujwala Vilas Lokhande and charges Email ; cb236liEeararaban.com Web | www canarabank.cam
Mr. Vilas Ganpat Lokhande. PRy POSSESSION NOTICE
2 |1) M/s. Ujwala Flat No. 306, admeasuring 270 sq. ft. Carpet area on 3rd floor, B-Wing, |  20.05.2025 05.09.2025 |Rs. 8,01,459.75 (Rupees Eight PP [Rule-8 {1)] (For Immovable Property)
Caterers in the building known as Kachkarkhana Co-operative Society Ltd., on (Symbolic) |Lakhs One Thousand Four g ; :
2) Prop. Mrs. land bearing Survey No. 26 (Part), situated at Village-Matunga, Tal. Hundred Fifty Nine and Pai- Veiisnie, Tha Lindersigoact helng the Aamorsa s ol e Canmis Bk uncls
Ujwala Vilas & Dist. Mumbai, within the Registration District and Sub-District at sa Seventy Five Only) as on i DACLA AN A00: TEONEHIININ O -TIACR!, Reie anc. S emeing of
Lokhande Mumbai City and Mumbai, having the Boundaries of the property 09.05.2025 (inclusive of in- Security Interest (Act), 2002 and In exerclie of powers confemed under Section 13
3) Mr. Vilas Ganpat |towards : East : By Kohinoor Mill, Towards West : By Shanti Height, terest up to 28-02-2025) plus L1£3 yeadh with w3 of Mhe: Security Intseast {Enforoement). ksl 2002, Ipsiesd 8
Lokhande Towards North : By Chanchal Smruti Building, Towards South : By unapplied interest and other Dernand Boncs dated 231305 and. Tolng. Upory e BolvolsVop g
Kohinoor mill in the name of Borrower Mrs. Ujwala Vilas Lokhande and charges UM WA SN - Sy T Chpy thac Sl IRerTioned: i T e, Dl
Mr. Vilas Ganpat Lokhande. Rs. 56,04,624.33 (Rupets Fifty Six Lakh Four Thousand Six Hundred Twenly

The borrower’s /guarantor’s /mortgagor’s attention is invited to provisions of sub-section (8) of section 13 of the Act in respect of time available to redeem the

secured assets
Place : Matunga
Date : 05-09-2025

Four and Palsa Thirty Three Only]) with interest as on 24, 10,2023, within 60 days
from the date of receipt tha said notice.

The BorrowenMortgagor'Guarantor having faifed to repay the amouni, notice is
herehy grven 1o the BorowerMordgegesiisuanantor and the pubdic in gendral thal the
undersigned has taken Physical Possession of the property described hareln balow

Authorised Officer
Bank of Baroda

in exercise of powers conferred on Rimdher under section 1.3{4) of sakd act read with
FRule 8& 9 of tha said Rules, 2002 on this (Eth of September of the year 2025,
The borrowar in paricular and the pulblic in genaral are hareby cauboned nol to deal

ID BHUVA MARG BRANCH WADALA,

do 3iim asier
Bank of Baroda

e-mail: vjiwada@bankofbaroda.com

Possession Notice (For Inmovable Property) (As per Security Interest Enforcement Rules, 2002)

Whereas, The undersigned being the Authorized Officer of the Bank of Baroda under the Securitization and Reconstruction of financial Assets And Enforcement to
security Interest Act, 2002 and in exercise of powers confirmed under section 13 (2) and Rule 9 of the Security Interest Enforcement Rules, 2002, issued Demand
Notice/s on the dates mentioned against each account calling upon the respective Borrowers/Mortgagors/Guarantors to repay the amount as mentioned against each

account within 60 days from the date of receipt of the said notice.

N.K.E.S School. I.D.Bhuva Marg Wadala(West),Mumbai-400031, Tel: 022-24180994

with the property and any dealings with the property will be susblect 1o the charge of
Canara Bank, #Asset Hecovery Management Branch for an amount of
Re.56.04,624.33 (Rupees Fifty Six Lakh Four Thousand Six Hundred Twemnty
Fourand Paisa Thirty Three Only) and interast theraon,
The borrownsss atlention s inviked toprovisions of sub-saction (B of Sechian (13 ) ol the
Act, in respact of the time avatdable, to redeam the sacured assets
DESCRIPTION OF IMMOVABLE PROPERTY
Flat Mo, 1502 an Fifteanth Floor, Wing B, admeasuring 55.76 5q. Mirs. Carpel Area
in Tha Project known as "Vaersatile Valley” oniand bearing 5. Moo 11, H, No, 8, 5, Na
13,1415, 5. Mo 16, H. No, 1A and 1B Total area admeasuring 43,670 Sq, Mirs,
lying being sitvated at Village Mije, Taluka Kalyan, Dist. Thans in the name of Ms,
Shilpa Pandey.

The Borrowers/Mortgagors/Guarantors having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned has S

taken Symbolic Possession of the property described herein below in exercise of powers conferred on him under sub-section (4) of Section 13 of Act read with Rule

9 of the Security Interest Enforcement) Rules, 2002, on the dates mentioned against each account.

The Borrowers/Mortgagors/Guarantors in particular and the public in general is hereby cautioned not to deal with the property/ ies and any dealing with the property/

ies will be subject to the charge of the Bank of Baroda for the amounts and interest thereon.

Date: 09.09.2025
Flace: Milje

Authorised Officer
Canara Bank

S. Name of The Borrower/ Description of the property Mortgaged Date of Date of Amount outstanding (Rs.) ) _ )
No. [  mortgagor/guarantor Demand | affixture of We Nirmala Tonpe, Dinkar Bhavanishankar Tonpe (Deceased)
(Owner of the property) Notice possession and Ahilya Bhaskar Kirloskar (Deceased) joint holders
1 |1) M/s. Jyothi Cat Flat No. 104, “B” Wing, Osho Sat CHS Ltd., Plot | 23.05.2025 OSIE)OE:IZSZS Rs. 22,89,892/- (R Twenty T of 9890 Equf’l}r shares Of faco valie of Rs. Z 11 GG Fower
s. Jyothi Caterers at No. 104, ing, Osho Satyam ., Plo .05. .09. s. 22,89,892/- (Rupees Twenty Two : : e "
2) Prop. Mr. Raghavendra | No. 484, Sector-2A, Airoli, Navi Mumbai — 400701, (Symbolic) |Lakh Eighty Nine Thousand Fight Hun- and Industrial Solutions Ltd. ("the company”) have lost /
M. Hegde in the name of Mr. Raghavendra M. Hegde dred Ninety Two Only) as on 28.04.2025 I'l'll5p|at:f.‘f.f I:!_Er’[[ftEEITEE for the said 5880 equity shares as
3) Mrs. Pallavi Nityanand plus unapplied interest and other charges per details given hereunder.
Shetty
2 |1) Mr. Raghvendra Hedge | Flat No. 104, “B” Wing, Osho Satyam CHS Ltd., Plot | 23.05.2025 | 05.09.2025 |Rs.51,96,574/- (Rupees Fifty One Lakhs Folio No. Certificate No. | Distinctive No.
2) Mrs. Pallavi Nityanand | No. 484, Sector-2A, Airoli, Navi Mumbai — 400701, (Symbolic) |[Ninety Six Thousand Five Hundred Sev- i
Shetty in the name of Mr. Raghavendra M. Hegde enty Four Only) as on 28.04.2025 plus 0015411 000871428 2821766 — 2824165
unapp”ed interest and other Charges ﬂ[”. 541 1 []EH:I 55?551 3554?5885 = 3554??84?
3 |1) Mr. Raghvendra Hedge |Flat No. 104, “B” Wing, Osho Satyam CHS Ltd., Plot | 23.05.2025 | 05.09.2025 |Rs. 3,68,196/- (Rupees Three Lakhs Six- 0015411 000902175 368720803 — 368723322
2) Mrs. Pallavi Nityanand | No. 484, Sector-2A, Airoli, Navi Mumbai — 400701, (Symbolic) [ty Eight Thousand One Hundred Ninety : ;
Shetty in the name of Mr. Raghavendra M. Hegde Six Only) as on 28.04.2025 plus unap- The mer.nhqrs of public are hereby qurm&ﬂ that WHII'I&'JE macde
plied interest and other charges an application to the Company for issue of duplicate share
4 |1) M/s. The Food Temple |1) Flat No. 104, “B” Wing, Osho Satyam CHS Ltd., Plot | 23.05.2025 | 05.09.2025 |Rs.43,25,222.26 (Rupees Forty Three certificates. Any person who has objection or has any adverse
2) Prop. Mr. Raghavendra | No. 484, Sector-2A, Airoli, Navi Mumbai — 400701, in (Symbolic) |[Lakhs Twenty Five Thousand Two Hun- i fors i i ithi
M. Hegde the name of Mr. Raghavendra M. Hegde. dred Twenty Two and Twenty Six Paisa claim may intimate the Eumpany_ WIFJ'I valid dpcumrgnts “""“'!'“
3) Mrs. Pratima G. Salian |2) EMDTD of Flat No. 201, 2nd Floor, B Wing, Aura 06.09.2025 |Only) as on 28.04.2025 plus unapplied 15 days from the date of publication of this nofice. At its
4) Mr. Ganesh Salian Building, Sanghavi Paradise, S. No. 152, H. No. 4, Plot (Symbolic) |interest and other charges registered office at C G House, 6th Floor, Dr. Annie Besant
No. 1 to 57, Village Aasangaon, Near Tulsi Vihar, Tal. ' i i
Shahapur, Dist. Thane 421601 n the name of Mrs. Road, Worli, Mumbai 400030. The Company will proceed to
Pratima Ganesh Salian and Mr. Ganesh Narayan Salian. Issue duplicate certificates for the above referred equity

The borrower’s /guarantor’s /mortgagor’s attention is invited to provisions of sub-section (8) of section 13 of the Act in respect of time available to redeem the

secured assets
Place : Airoli/Aasangaon
Date : 05-09-2025 and 06-09-2025

shares if no valid objection is lodged with the Company within

the aforesaid period.
Authorised Officer
Bank of Baroda

Name : Nirmala Tonpe Date : 11th Sep. 2025

NAKODA LIMITED (IN LIQUIDATION)
CIN: L17111GJ1984PLC045995
(The Company)
Registered Office: Block No 1 & 12 to 16 Village-Karanj Tal Mandvi Dist-Surat Gujarat-394110

Sale of Assets of Company under the provisions of the Insolvency and Bankruptcy Code, 2016
Notice is hereby given to the publicin general that the e-auction process of Sale of Nakoda Limited - in Liquidation' (Corporate Debtor) as
“Going Concern” or “Assets on Standalone basis” under the provisions of Insolvency and Bankruptcy Code, 2016 and Regulations there
under, is scheduled to take place on 14" October 2025. The E-Auction will be conducted on "AS IS WHERE IS BASIS, AS IS WHAT IS
BASIS, WHATEVER THERE IS BASISAND NO RECOURSE BASIS."
The Auction will be conducted by the undersigned through -Auction service provider, EBKRAY through its website https://baanknet.com
(With the unlimited extension of 5 minutes each).

Address: Plot No. 5B8-924, Sector 9, CDA, Markat Nagar Cuttack - 753014

B usLIC NOTICE S

Arvind Rathi - (253 2319722

Horniman Circle Branch, 17 Horniman Circle, Ground
Floor, E Dena Building, Fort, Mumbai-400023

da 30 asier

Option A: The following assets available for sale in e-auction as per Regulation 32(e) of the Insolvency and Bankruptcy
Board of India (Liquidation Process) Regulations,2016 as a Going Concern
Date and Time of E- Auction: 14.10.2025 from 12:00 Noon to 01:00 PM

Sr. ‘g Reserve Price | Earnest Money Deposit | Bidlncremental Value
Asset D t y bep

NG sset Description (In Rs Lakhs) (In Rs Lakhs) (In Rs Lakhs)

1 |Sale of Corporate Debtor as a Going Concern| 15041.12 752.06 20

(including all its assets and liabilities but excluding |
Cash and Bank Balance) as per regulation 32(e) of
IBBI (Liquidation Process) Regulations, 2016 . |

OR

Option A1, A2, A3 & A4: The following assets available for sale in e-auction as per Regulation 32(a) of the Insolvency and
Bankruptcy Board of India (Liquidation Process) Regulations,2016 as on Standalone basis (in case no bids received for Auction
under Option -A, then bids under Option A1, A2, A3 & A4 will be considered)

Date and Time of E- Auction: 14.10.2025 from 01:00 PM to 02.00 PM

Consequent Upon Non-Payment Of Rent Which Was Not Paid In Terms Of Safe Deposit Locker Agreement Executed Between
The Locker Holders & The Bank, The Termination Notice & Break Open Notice Were Sent Through Post To The Following
Locker Holders On Their Registered Address However The Said Notices Returned Undelivered And In Spite Of All Other Efforts
Made In Terms Of The Said Locker Agreement, The Locker Holders Neither Responded Nor Be Traced.

Sr | Branch Name Of Address Date of Locker Overdue

No Locker Holder Notices no. rent

1 | Horniman | Aruna S Kataria | 681d Monte Sreet Badri Bldg 2nd Floor | i) 22/01/2025 | 7008AX Rs.
Circle Mumbai-400050 ii) 07/07/2025 | 0636 6,785.00/-

2 | Horniman | Haresh Flat 264 Tower A 26 Floor Kalpatan Horizon | i) 17/03/2025 | 2794FX Rs.
Circle Dwarkadas Asa | S K Ahire Marg Worli Mumbai 400018 ii) 07/07/2025 | 0012 | 29,859.84/-

3 | Horniman | Himmatlal K 175-Satyaniwas 1st Floor Bazar Gate Street | i) 06/02/2024 | 7008AX Rs.
Circle Dungavan Fort Mumbai 400001 ii) 07/07/2025 1048 40,415/-

4 | Horniman | Taizoon T K-23, Konirapuram, Kandhwa Khurd, Pune | i) 22/01/2025 | 7008AX Rs.
Circle Dawoodi - 411048 ii) 07/07/2025 | 0782 6,549/-

In Terms Of The Provisions Of Above Locker Agreement, We Hereby Give You Notice That If The Locker Is Not Surrendered &
The Key Of The Locker Is Not Returned Within A Period Of 3 Months From The Date Of This Notice, We Will Proceed To Break
Open Your Locker, Whether You Remain Present Or Not, On 17.12.2025 At 11.00 A.M And While Breaking Open The Locker
An Inventory Of The Contents Recovered From The Locker, If Any, Shall Be Prepared.

Further, The Overdue Rent, Penalties, Charges, Break Open Charges & Other Expenses Shall Be Recovered From You & The
Contents Of The Locker Shall Be Dealt With, In Terms Of Executed Locker Agreement And Law.

Please Note That Any Action Taken By The Bank In The Above Regard Is Without Prejudice To The Rights, Remedies &
Contentions Available To The Bank And It Shall Be At Your Cost, Liability, Risk & Responsibility, Consequences And Bank Shall
Not Be Liable In Any Manner Whatsoever.
Date : 11.09.2025

Place : Mumbai

Branch Head/Authorized Officer
Bank of Baroda

P

A1 |Surat Plant Comprising of Phase-1 (Land measuring | 4 757.28 237.86 10
33,303 sq. meters including building, Plant & Machinery
thereupon)

A2 |Surat Plant (Yarn Manufacturing Plant measuring| 6,851.58 342.58 15
18,550.05 sq. mitrs. Including building, plant and
machinery thereupon)

A3 | Surat Plant (Chips Manufacturing Plant measuring| 3,422.22 171.11 10
11,534.39 sq. mtrs. Including building, plant and
machinery thereupon)

A4 Flat at Surat 10.04 0.50 0.10

Terms and Condition of the E-auction are as under:
E-Auction will be conducted on "AS IS WHERE IS*"AS IS WHAT IS* "WHATEVER THERE IS* and "AND NO RECOURSE BASIS" through
approved service provider EBKRAY through its website https://baanknet.com
2. The Complete E-Auction process document containing details of the Assets, online e-auction Bid Form, Declaration and Undertaking Form,
General Terms and Condition of online auction sale are available on the website of EBKRAY at https://baanknet.com or can be obtained
through an email at ravindranakoda@gmail.com
3. The Liquidator has right to accept or cancel or extend or modify, etc. any terms and conditions of E-Auction at any time. He has right to reject
any of the bids without giving any reasons.
4. Last Date for Submission of Eligibility Documents: October 09" 2025. Please note any delay of submission in the interest and eligibility
documents will not be considered in the list of prospective bidders.
5. Last Date for Submission of EMD: 11" October 2025.
6. The Applicability of taxes including stamp duty on Land & Building shall be governed by the prevalent laws of India or respective State and
plantand machinery, stock, inventory & consumables of respective plant shall be sold after levying applicable GST.
7. The intending bidders, prior to submitting their bid, should make their independent inquiries and conduct their independent due diligence at
their own expenses and satisfy themselves.
8. The properties mentioned above can be inspected by the prospective bidders only after submission of Eligibility Documents i.e. post
October 052025 with an email request for prior appointment relating to the visit.
9. The properties of the Corporate Debtor are being attached by the Enforcement Directorate and Income Tax Department for which a matter is
sub-judice before the Hon'ble High Court, Gujarat. Also, the matter relating to release of the attached properties by the Enforcement
Directorate is also sub-judice before the Hon'ble NCLT, Ahmedabad. The intending bidders should conduct their independent due diligence at
their own expenses.
10. The successful bidder can pay balance of the bid amount within 30 days of issuance of LOI, and balance amount shall be after adjusting the
EMD amount already paid; which can be further extended by 150 days (i.e. total time period of 180 days) at the request of Successful Bidder.
Provided thatin case the Successful Bidder seeks to the avail the said extension of 150 days, the same shall be granted subject to imposition of
aninterest at the rate of 12% per annum from the date of expiry of the 30 days-time period till the actual payment of the complete amount. It may
be noted thatin no manner whatsoever that the total time period shall be beyond 180 days from the date ofissuance of LOI.
11. The intending bidders shall submit an undertaking that they do not suffer from any ineligibility under section 29A of the Code to the extent
applicable and that if found ineligible at any stage, the earnest money deposited shall be forfeited.
For Furtherinformation, the intending Applicant may contact the undersigned through an email at ravindranakoda@gmail.com.
IMPORTANT NOTE
It is hereby informed to all interested parties that in case any successful bid is achieved for Option A thereby announcing a
successful bidder, the remaining Option A1,A2, A3 & A4 shall stand cancelled automatically.
Ravindra Kumar Goyal
Liquidator
M/s Nakoda Limited
IBBI Reg. No. IBBI/IPA-001/IP-P-02019/2020-2021/13098
Registered Address: |-807, 8th Floor, Godrej Garden City,
Behind Nirma University, Jagatpur, S.G. Highway, Anmedabad-382481
Email: ravindra1960_goyal@yahoo.co.in, ravindranakoda@gmail.com
Communication Address: - Office No. 428, Tower-A, Bhutani Cyber Park,
Block-C, Phase-2, Plot No C-28 and Plot No C-29, Sector-62, Noida-201309

Place: Ahmedabad
Date:10.09.2025

INVENT ASSETS SECURITISATION &
RECONSTRUCTION PRIVATE LIMITED

Regd. Office : Bakhtawar, Suite ‘B’, Ground Floor, Backbay Reclamation Scheme, Block Ill, 229, Nariman Point, Mumbai - 400021,

Through E-Mail and R.P.A.D
INTIMATION TO TAKE POSSESSION
September 09, 2025
To,
1. Piyush Mathur (Guarantor/Mortgagor) A-9/A-10, “Kanishka Co-Op. Housing Society Limited”, 2™ Floor, MIDC, Dombivali (East),
Mumbai - 421203., Also at: 408, Sigma Icon, Nr. Shyamal Cross Road, 132 Ring Road, Satellite, Ahmedabad - 380015.
2. Shalini Mathur (Guarantor/Mortgagor) A-9/A-10, “Kanishka Co-Op. Housing Society Limited”, 2" Floor, MIDC, Dombivali
(East), Mumbai - 421203, Also at: 408, Sigma Icon, Nr. Shyamal Cross Road, 132 Ring Road, Satellite, Ahmedabad - 380015.
Sub: Intimation to take possession of Secured Asset under section 13(4) of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (“SARFAESI Act, 2002”)
Dear Sir/Ma’am,
Please refer to our demand notice dated 22" April, 2025 issued under Section 13(2) of SARFAESI Act, 2002 demanding from
you a sum of Rs. 3,80,94,68,001.45 /- (Rupees Three Hundred Eighty Crores Ninety-Four Lakhs Sixty-Eight Thousand
One Rupee And Forty-Five Paise Only) respectively as on 31.01.2025, within 60 days along with future interest at the
contractual rate on the aforesaid amount together with incidental expenses, costs, charges, etc.(“said notice”) in respect of
financial/credit assistance granted to M/s. Aakash Tiles Private Limited (under liquidation) (“Borrower”) as specified therein.
Further, as per the said notice, it was intimated to you that in case of default to make the payment, Invent Assets Securitisation
& Reconstruction Private Limited (“Invent”) shall take action as per provisions of section 13(4) of SARFAESI Act, 2002 for
enforcement of security interest in the immovable properties described in schedule herein below.
It is hereby informed to you that, since you have failed to repay the amount mentioned in the said notice, hence, Invent being
the secured creditor, acting in its capacity as a trustee of INVENT/1516/S52 Trust & INVENT/1516/S55 Trust and on behalf of
consortium of Banks is taking further actions under section 13(4) of SARFAESI Act, 2002.
If any person contravenes or attempts to contravene or abets the contravention of the provisions of this Act or of any rules made
there under, he shall be punishable with imprisonment for a term which may extend to One Year or with fine or with both under
section 29 of SARFAESI Act, 2002 (54 of 2002).
The undersigned being the Authorised Officer of Invent, under the said Act and in exercise of their powers conferred under
section 13(12) of the said Act hereby request you to co-operate to handover the peaceful possession of the secured immovable
properties as detailed in Schedule hereinbelow on the following date and time as mentioned herein below:
Date: 19t September 2025 sd/-
Time: 11.30 A.M. Yours faithfully,
For Invent Assets Securitisation & Reconstruction Pvt. Ltd.
(Trustee of INVENT/1516 /S52 TRUST and INVENT/1516/S55 TRUST)
(on behalf of Invent and Edelweiss Asset Reconstruction Company Limited)
Madhuri Dadarkar, Senior Manager (Authorised Officer)
Schedule of Immovable Properties

Sr. No. Description:

1. Residential Flat at No. A/10 on Second Floor, admeasuring 858 Sq. Feet (Built Up), in a building known as “KANISHKA|
CO-OP. HOUSING SOCIETY LIMITED?”, constructed on the plot of land bearing Plot No. RM-94/H, in the residential
Zone at Dombivali MIDC, with in the village limits of Asde Golavali, Dombivali (East), Taluka : Kalyan, District: Thane,
with the Sub-Registration District Kalyan & Registration District Thane in the State of Maharashtra.

2, Residential Flat at No. A/9 on Second Floor, admeasuring 748 Sq. Feet (Built Up), in a building known as “KANISHKA|
CO-OP. HOUSING SOCIETY LIMITED?”, constructed on the plot of land bearing Plot No. RM-94/H, in the residential
Zone at Dombivali MIDC, with in the village limits of Asde Golavali, Dombivali (East), Taluka : Kalyan, District: Thane,

with the Sub-Registration District Kalyan & Registration District Thane in the State of Maharashtra.

APAC FINANCIAL SERVICES PRIVATE LIMITED

Oflice No. 501, 5th Floor South Annexe Tower 2, One World Center :EE—EE
AP Senapadi Bapat Marg, Lewer Paral Mumbai — 400013

APAC HOUSING FINANCE PRIVATE LIMITED is merged / amalgamated inla APAC

FINANCIAL SERVICES PRIVATE LIMITED with effect from 29 Jan 2024. That the

present public notice is being published by APAC Financial Services Private Limited,

wherein we hereby nolity that the Registration Certilicate (CoR)} bearing number

06.0169,18 dated 3rd May, 201E issued by National Housing Bank in favour of APRC

Housing Finance Private Limiled, has been lost/misplaced.

We caution that if the said Registration Cerliticate (CoR) is found by any person, it

should not be used. Misuze of the lost/misplaced Registration Certificate {CoR) is

sirictly prohibited and may lead to legal consequences. Any person using or

altempting 1o wse the lost/misplaced Registration Cerlificate for lravdulent

purpozes will be liable for legal action.

li the Registration Certificate (CoR) is found, pleasze return itho the undersigned.

*Contact Information®

HName: Akhil Parikh Address: APAC Financial S3ervices Private Limited

Office Mo. 501, 5th Floor South Annexe Tower 2 B, One World Center Senapali Bapat

Marg, Lower Parel Mumbai— 400013 Email ID: compliance@apaclin.com

Place: MUMBAI &0/-Bkhil Parikh {Company Secretary and Compliance Dfficer)
Data : 11.08,2025, APAC FINANCIAL SERVICES PRIVATE LIMITED

Forel & Canara Bank £\

I E rreoracee |

Strassed Asset Managemeni Branch, Canara Bank, Cecle Oifce Building, Bl Fioor
B 'Wing, C-14, G-Block, Bandra-Hurla Complex, Bandra East, Mumbal- 400051,
Email : coi5550@canarabank.com TEL. - +81 22 267287447 26T2ETT1/ 26728103
WEB : wwiy canarabank codn

SALE NOTICE

E-Auction Sale Motice for Sale of Immovable Properties under the Securitization
and Reconstruction of Financlal Assets and Enforcement of Security Interest
Act, 2002 read with provision to Rule 8 (B) of the Security Interest (Enforcement)
Rules. 2002,

Motice is hereby given fothe public in general and in particular to the Barrowens] and
Guarantons) that the below described immevable propertas mortgagedicharged to
the Secured Creditor, the Symbolic Passession of which has been faken by [he
Authonzed Officer of Canara Bank, will besold on “As is where is” and “As is what is”
basis an 25.00.2025 for recovery of Ra, 2,59.18,89 213,94 | Rupees Two Hundred
Fifty Nine crore Eighteen lacs Eighty Nine Thousand Two hundred and Thirteen
Rupeas and Ninety Four paisa only) a5 on 31.08.2025 plus further Interest and
cost from: 01.08.2025. due to the SAM Branch of Canara Bank from borrower Ms.
Ohim Shree Pharma Chem Pyt Lid, Mr Kirth M. Kanakia, Mr, Mikun] B Kanakia, Mis
Prominent Exim Pvi Ltd (Borrower and Guarantars)

Reserve | Eamest Money
Price Deposit

E:;r Description of the Property

Office Premises al Mid Level belwesn
Ground Floor & FEst Floor in commercial
premises "X Cube, Plof no C-16; G.T.S Mo,
1 636 Survey Mo, 41 off Link Road Yikage, Rs. Rs.

= |Oshiwara, Andhen Wast-400 0563 having | 2,65,91,000¢- 26,59,100/-
Carped areaool 1066.00 Sqg.FL & Bullt up arga
aof 127900 5. FL standing in the name of
M's. Om Shrea Pharmachem Pyt Lid.

The Eamest Money Deposit shall be degosited on or before 23002025 upto 5 p.m,
There &5 no encumbrance (o the ke g of e Bank
EMD amount of 10% of the Reserve Price is to be deposited by way of Demand Drafll
favour of Authorized Officer, Canara Bank S48 Branch Mumbai or deposited im E-
Wallet of M's PEB Aliance Private Limited (Baanknet) porial directly or by genarating
the Challan therein fo deposit the EMD throwgh RTGESMEFT In the account detalls as
mentioned in the said challan on or before 23.09.2025 upto 5.00 pm. Date up o
which decwmants can b deposied with Bank i5 23.09.2025,
Ciate aof inspection of property: With pricr appointment with Authonzed Officer an
22.00. 2025 (Between 10:00 am to 02:00 pm)
“ANY PERSON WHO BRING SUCCESSFUL BIDDER SHALL BE ENTITLED TO
1% OF SALE VALUE OF THE PROPERTY OR CONTRACTUAL LIABILITY
WHICHEVER I3 LESS WITH MINIMUM OF Rs, 10,000/- UPTO MAXIMUMN OF Rs
3.00,0000- (INCLUDING GST)
Far detaded terms and condittons of the sale, plesss refer the fink “E-Suction”
proveded in Canara Bank's websile (www.canarabank.com) or may contact Keshar
Kesbha Mane, Authorised Cificer, Canara Bank, SAM Branch, Mumbal (Ph.MNo.; 022 -
26728771 Mb -B097590940) or Rupesh Pillewan Manager (Mob, 9380160126) E-
mail id : ¢b15550@canarabank.com during office howrs oa any working day or the
servica provide /s PSE Alliance (BAAMEMET ), Unit 1. 3rd Floor, VOS5 Commercial
Tower, MearWadala Truck Terminal, Wadala Eaat, Mumbal-400 037, Conlact Person
hr. Dharmesh Asher Mab S392219348, (avpprojecimanager2i@psballlancs, com),
Help desk No, BZ231220220, (support BAANKNET@psbafiance com} Wabsite -
hitps: "BAANKNET!,
Sdl-

Authorised Officer

Canara Bank, SAM Branch

Date: 0408 2025
Place: Mumbai

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ZAPAK MOBILE GAMES PRIVATE LIMITED

DPERATING IN THE BLUFSINESS OF DEVELOPENG AND PUBLISHING MOBILE
AND ONLINE GAMES AT MUMBAI
{Umtler sub-regudation [ 1) of regulatian 368 of the |nsalvency and Banknepicy Board of India
[Insolvency Kessiutlon Process for Gorparate Pemsons ) Regulations. 4016)

RELEVANTPARTICULARS
ZAPAH MOBILE GAMES PRIVATE LIMITED
[CI: UTATAHZO0EPTCI6 2R T2
Pahk: AADCPSEIG9K

{Regd, Office: 502, Plot Mo, 91,94
Prabhet Colony, Santacmiz (East),
Mrmibai City, Mumbai, Mabarashtra,

5L

1. |Mame of the tu'rpnrﬁie dheiotnr
Ealung with BAMN & CINS LLP M.

2. |Address of the registered office

| ] |India, 400055
3. |URL of websta [Nt awailable
4. | Details of place whern msgnty of Mo fmsd assels ard avatlable wiih D

|fixad assets are kcated
Instaled capacity of main products,’ The Corporatn Debibor has noinstalled
|services |capacity for its main products/services,
&, |Quantity and valua of main poducis” | No sale of main products/sandces was
| arvices sokd in st Fnancial yed miAde guning the st Grdndial yesr
' 202425
Mo information available
' Detalls can be saught by sending ermai
jat i rapakmatilegamasigmail.com

Carporate Debior.

o

7. |Number of I:lllﬂ;:lualu:u.ﬁ.-f workmen

8. | Fusrther detas including last
| available financial statemeants {with
| snhesdules) of tedvears, lisis ol

___|creditors are available at URL:

9, |Eligibility for resoluticn applicants
urder saction 250240) of the Cade
|iz available at UAL:

10, | Last dabe Tor recedpt of expression

__jof interest -

11. | Date of issuss-of prosesional list of
prospective resalution applicants

| Detads can be 'y.lﬁﬁhl bwy sr.:mi-irl;-,' o
{at cirp.rapakmobilega nes@anai com

|26.09-2025

|06-10-2025

1Z.|Last date far submission af [11-106-2035
_||I_|j|’_-e!‘:|i|,.l||:l: ‘:l_l provigiaral rgl_ 1
13 |Date of [sswe of final kst of T 10-2005

| prospective resolution spplicants
14. | Date of B af intanmeten
| memorandurm, avaluation matrix
and request Tor resalution plans 1o
| prospective resolution applicants
15, | Last dits for submission of
|resolution plans
1E. |Procass emad id to submit
|Expreagion of Interest
17, | Details of the conporate debtor’s
|registration status as MSME

( 2E-10-3025

{2511-2025
.E!FE.EEEEH!E'JH!'.EE{EE'!E@E!LWE

Mot Registersd with MSME.

IPE - NPV insolvency Professlonals Private Limdted

{Formarly Known as Mantrah Insolvency Professionals Private Limibtod)
Through its Director = Mr. Mohit Bipinchandra Adatiyva
Appeinted as Reselution Professional

in the Matter of Zapak Mobile Games Private Limdted

IBBI Reg. No: IBEI/IPE-DO40,/IPA-2/2022-23/50021

AFA valldity up to; 31.12,.2025

Address- 10th Floar, 2003, Zien 21, Ramdas Road,

Near Avalon Hotel, Thaltej, Ahmadabad- 3B006S, Gujarat
Email for Correspondence - clrp.zapakmobilegames@gmalleom

Date: 11092025
Place: Ahmedabad

AX|S BANEK LIMITED (CIN: LES110GJ1953PLCO20TES)
Structured Assats Group, Carporate Otfica; ".ﬂ.j:us ngsu
€ =2 Tih Fioar, Wada [nbarmalional Cenlre, Pandurang Budhkar Marg,
AAKI A BRI Worll, Murmbiai - 400025, Mots.- 8451832131, wwwaxisbank.com
Fegstered Office: “Trishul", 3rd Floor, Dpp. Samartheshwar
Tample, Near Law Gardan, Ellisbridge Ahmedabad — 380006

PUBLIC NOTICE FOR SALEE-AUCTION
Az per Append; IV-A resd with rule 3(6) of the Secunty Inferast (Enforcament) Rules, 2002

E-Auction Sale Molice for Sele of the Immovable Assels under the Securilisation and
Reconsiruction of Financial Assets and Enforcement of Security Interest Act, 2002 [SARFAES]
A 2002 raad wilh the Securily Inlarest {Enforcarmant) Rules, 2002 | SARFAES] Rubes)

hotice is heraby given to.ihe public in general and in pastoular to the Bormower i.e. BUs Dhruv
Viallness Limifed and Caarantors)MarlgagonsiOwnens] (e, Mr Pravinkumar Narayan
Prajapati, Mr, MNitin N Prajapati and Mrs. Anita Pravinkumar Prajapati thai the below
dazcnbed immovabla property maorgagadicharged 1o Axis Bank Lid. Le. the Secured Creditor,
the physical possession af which have besn taken by The Tahsidar Mire Bhayander, Thana has
faken possession of the immovable properies descrbed herein below and hared it over to the
Authorsed Officer of Axis Bank Limibod in terms of powers vasted in District Magstrate, underthe
provisions of Saction 14 of the Said Act ragd with the Sgid Hules on thes #9th November, 2003,
wil be sold on “As is Where Is Basis", “As |s What ls Basis™, “Whatever There is Basis" and
“Ma recourse Basis” on October 17, 2025 af 200 p.m to 3.00 pom for racovery o
Rz.998,75,085 15 (Rupees Mine Crore Ninety Eight Lakh Seventy Five Thousand and Ninstby
Fiveard Paise Fiftean) being theamount due as on 31052020 together with further interesiw.a i
0,06 2050 {hareon a fha conbaciual rale of inleres! B \he dade of paymeanl, inckanlal aspenzas,
oiher charges, costs edc less any recovery made bl dele, due fo the Secured Creditor from
Principal Borrowes, Mis Dhruy Weliness Limited and Guarantor(s)iMortgagonsiOwnan(s)
i.2, Mr. Pravinkumar Marayan Prajapati, Mr. Nitin M Prajapati and Mrs. Anita Pravinkumar
Prajapati for the bedow menficned property for vanaus faciliies enjoyed by the Borower, The
dalailz of Resarve Price and Eameas! Money Depasit ol the immovale propely a0 givan bebow,

Reserve  |Earnest Money
DESCRIPTION OF PROPERTY Price Depasit
[in A5} (Emd In R=,)

Shop Mo. 14 admeasuring 1988 sq. mirs. buill up area on|Rs.33,00,000- | Rs. 3,30, 000

Grownd Fleor of the building known as “3hiv Shakli Darshan| {(Ks, Thirty- [R5, Three
Blidg. Mo, 07 situate on land baaring O8d Survey No. 132, New| three lakhs  |lakhs and thirty
survey No, 27, Hissa No. Par, Old Survey No, 153, New any) thousand anky}

Survey Moo 28, Hissa Moo 453 Ol Survey Mo 154, Maw
aurvey No.26, Hisza-No.8, Revenus Village-Khari, Situaied at
Lhendan Fark, Bhayendar (E}, Dist. Thane — 401105,
admeasunng 1998 50, mirs. bullt up area

Lasd date for Cramand Drall’Pay Ordern lhe favour ol “Aoes Bank L, payable al Mumbal,
submission of bid (o be submitted on or before October 16, 2025, by 500 p.m, 31 the

and EMD fidllowing address -

Remitance Mr. Rahul FPhonde, Axis-Bank Litd., Tin Floor, “Axis Howse” Wadia
intermational Centre, Panduwrang Budhkar Marg, Warl, Mumbai - 400 025,
LandineNo. +31 3451852131

Inspecticn of Dctober1, 2025, batwasn 12.00PMta 1.00PM anly with prior appainimen

Propearty

Date and time of [Detobar 17, 2025, babwaan 2.00 gom b 3.00 p.m wilth aulo-extansion of five

g-auchon rinules aaeh in e avanl of bids placed in the st fve minutes.
Bid Incramanl Rz, 10,000~ (Rupeas Ten lhousand Onlv)
Amaunt

Encumbranca knawn kxthe Secured Credilor: No known ancumbrances

The Bomower/ Guarantoris)Morlgagars) aiention is invaed bo provisions of sub-section (3] of
Sactan 13 of theAdt, n respect of e availabia, o redeam the secuied assels.

This nefice shoukd be conskfered &3 nofice 1o the Borrowers /Glaraniors ! Mofgagors under Rule
B & 8 of The Secunty Interast | Enforcament] Hules, #8002,

For detailed termg and conditions of the sale, please refer to the link provided in
hitps:iwww.axisbank comiauction-notices and'or hitps: Taxishank.auctiontigar.net

Date | Septamber 11, 2025 Sd- Authorised Officer
Placa : Mumbal fuis Bank Lid.

epaper.financiaiexpress.mn'. .
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e-TENDER NOTICE

MAHATRANSCO

Maharashira State Electricity Transmission Co. L

MSETCL invites online bids (e-Tender) from reputed and registered contractors on Mahatransco

e AIST AT hTGUATT TTAT. 9
gleudq fofa T ea™m
TSR dig 3Age  Bguarn
TR ATIET JUaTa ST,

I Wl SR e
oI &aT TEuTr e &,

e, famet  Rieefasrl &, q@Sh wwet ganta aamag
FACEAEAR  TRE=aT  ady &, T TEE  @es
AiEeT=1 UHuTh IET NGIe"  Tg 6T AW Aiger1 Ga.

(7=
9¢¢q T 9%9%¢ qEA 9% % =TT
SIUET) A IPETIEAR ST
TS 1 3Mfeardl g e
AU & AT HvATd AT
A, AGHTd HUST 3ITGIeh

I TS S Al 9
UHT AT TSR YSTHR =TT
379 fomdl sy H|TSTT=aT ad
FHIOYTT JUTH 3R,

ST BT IMMRFT 0ATT AT 3R, e-Tendering Website https://srmetender.mahatransco.in/ for the following Tender
. . R specification.
aA W War wEIEd i — .
|:f - e RFX Description Esti. Cost
X s Tend-12/25-26 | Annual Maintenance contract of EHV Transformers / ICTs|  Limited to
ATierehT Sfere shefl 3MTe. 7000037191 | under schedule outage and emergency conditions under| Rs. 100.00
-..3rd call EHV (O&M) Circle, Panvel. Tender Fee Rs. 500/-+ GST. Lakhs

EMD 1 % of estimated cost. Submission of bids from 09.09.2025 to 24.09.2025
up to 11:00 hrs, Opening date: 24.09.2025 @ 11:30 Hrs.

For further details visit our website https://srmetender.mahatransco.in/
Contact Person: The Executive Engineer (Adm) Tel No. 022-27459625,
Mob. No. 9167026131 E-mail ID se7200@mahatransco.in

Sd/-
Superintending Engineer,
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